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.. JUDGEMENT (DRf\L)

In this application filad under' Sectionj,l 9

of the Administrative Tribunal Act, 1985, th*

applicant has prayed for counting one fourth of

length of his sarlier service for the purpose of

pansion Qnly(uef g-J-59 to 16-2-69).The counasl

for the applicant contends that h® is eligibla for the

aditiQn of qualifying service in tsrms of RuIb 30

of ths CC3(PBnsiQn Rule) ,1 972.The Id.counsel for

the respondents coantered the arguments and said

that t!30 post from which the applicant had retired

&ind to uhich h« ha^j besn appointed did not
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V prescribe for specialist qualification or sxperience
of post graduate Research or experianca in scientific,

technological or professional fields. Tha post of
I.T.O. did not require any Scientific or technological

qualifications and, tharefore, the applicant is not

eligible in terms of Rule 30.

Bench has perussd the UPSC's advartisement

datad 23,10.1965 ^mong the essential qualifications uas

ths uiantiSn of 5 year exparianca in educational institu

tions of the status of a Degrsa Collega, Since the aduar—

tiasment prowids-j for experience of fiua ye^irs in an educa

tional institution of the status of a cfegrea college, this

qualification in tha facts and circumstances of this parti

cular case would sesm to come under the puruieu of Bxperience

undsr professional field, as mantioned in rule 30 of the

CC3(Pansion) Rules.

3, In the conspectus of the afarssaid facts and

arguaments and kaoping in viau tha particulars of the Ciase,

it is directed that ths applicant may be ^iven the benefits

of addad qualifying service for the purpose of computation

of qualifying ser^/ice for superannuation pension only. In

tsrms of Rule 3Q of the CC3 (Pension) Rules, the psnsisn

of tha applicfcnt may be ra-calculated on this basis and

arrears, as admissible, after such re-calculation should

also be paid. The counsel for the applicant has also reques
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for of I„ the r.et, .„d ci.cu„,unc

of the case, th. la not in.Unad t. grant ,ay

inttFBSt. Rs-oalculation of oayment of oanslon should

ba done and arrears paid .Uhin thre. .ontha fro™ the

data of this arder,

abc3UB obseruations, tha u.A, is

disposed of.
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